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�am M, S, IJANJErJ:VI rl,/10: ;i; 
W�lffl to 1<:now WO!J.t §lt:!f.1§ Urn QV@l'll-
monL it; tnklng D. rLlcuh1rly with 
rQmU'� ti? tM n\iYk 1Jhodei.re 0£ i;:ld­
urn tub@§:. I glltht:lr rrom tl1� lH\WS 
rnDorts that th� lV'@:.t B@q:ul Gov• 
@rnmant i� t Yi"g to put up a T.V, 
tube f,idory wi�h 1110 l!ollub0l'!\H81'! t1f 
Ilh�l'rlt El¢,;t:rnnim;. Alt:io what §1@D§> 
ihe Gov@rnmimt or India �!l t�liil'lB' to 
manufMt.i,e the i.lnM shell§ !or ihe 
pidurn tubll!l. ! Ui)��i'!ltr,!ig CYCO 
Bharat El�1;ttonio:; imDort thes@ gl&§:S 
shells. 

SHRI VIDYA CHANAN SHUKLA: 
I have already answered these points. 
Because of the shortage of picture 
tubes pr.:iduced in the country we 
have allowed some import of picture 
tubes. This will be sufficient to meet 
the present demand. As regards 
glass shells required for the nianu­
facture of picture tubes, this matter 
is under our .active consideration and 
we have taken steps to encourage the 
production of glass shells and we hope 
to take a decision in this regard very 
soon. As soon as this is done self­
sufficiency in this field would have 
been achieved. 

Ordinance on Nationalisation of 

Foreign Owned Plantations in 
Kera la 

*124. SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS 
be pleased to statQ: 

(a) whether Government have
taken a final decision about the 
granting of permission to promulgate 
the ordinance to nationalise the 
'0reign owned plantations in Kerala, 
which was proposed by the Kerala 
Government and .pendin� the decision 
of the Centre for many years; and 

(b) if m>t, whether Government
propose to·, take a decision on this 
during. the. present term of the pre­
sent- K<erala GoTernment and' As­
sembly l'!Y October this year? 

THE MINISTER QF HOlYIR J\F-
F AIIl:S :SMRI IC. BRAMMANANDA 

REDiW): (a) Not yet. Sir. 

(bl) A hhih-oowered group natl 
k,��n ii<:t up to c;,;;;im:nc Hie irnnUM­
tions of nm propmml of the StatG 
(}oyernment, The !HOUP has sub­
mittc:!ct it!l raport to Urn QJ<;�!.'nm@l!!i 
on 3rd February, 1970. A decision in 
nw ID�ttGt' will t1e tn�en in the lignt 
0£ the recommenclutiotrn o! ihe group 
as ei;1rly ::is pmmible. 

SHRI C. K. CH AND RAPP AN: 
The Minister has given a very cis­
appointing answer. This question has 
been raised for more than 10 timES 
during the past four yea:cs in this 
House. We also had a half-ancl}our 
discussion on chis. Every time . the 
Government repe1ted a parrot like 
monotony the ,:ame answer. Let us 
know now whether it is a fact that the 
Government at all intends tc, give 
permission to the Kerala Government 
for nationalisation of the plantations. 
More than four years have been takP.n 
for the study foam to m&ke U'J their 
mind. After six months the term of 
the Kerala 'Government is coming to 
an end. Whether the Government 
would tali:e a decis10n before that or 
whether the Government will carry 
,:m with this indecision . .  

SHRI K. BRAHMANANDA RED­
DY: It is true that it has taken some 
time but it will also have to be con.­
sidered that this is an important 
question not only affecting Kerala but 
also plantations in other areas of the 
country. This being an importa':lt 
matter about ten to twelve Ministries 
are involved in this. It is also not 
free from doubt whether there is legal 
competence as well. Therefore, Sir, 
considering all this a high-power group 
has been set-up. They have submit• 
ted the recommendations only a few 
days ago. They will be examined by 
the Ministry of Finance and later in 
consultation with other Ministries 
concerned Government will take- a 
decision in due course. 
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SHRI C. K. CHANDRAPPAN:
What is this answer that he is giving?

MR. SPEAKER: Whatever it is. it 
is a clearr answer. You can ask ycur 
second supplementary.

SHRI C. K- CHANDRAPPAN
I seek your protection. The same
answer he had repeated. J was not 
eager to know how many Ministries 
are involved and what is the techni­
que of the Government to take a 
decision

MR SPEAKER- When he said ‘Not 
yet’, you a«ked for the reasons When 
he pave the reasons, you are not in­
terested in the reasws. You better 
ask supplementary question.

SHRI C. K. CHANDRAPPAN
Since the Prime Minister is here 
and since it is useless to ask a ques­
tion on this to the Home Minister, I 
would like to know tnvn the Prime 
Minister, if possible, whether* at all 
Government is in<f'-r>ft<.\i in taking a 
decision on this important matter. 
Sir. this is an important matter. Th«t 
is wh>, we are eaqer to set a deci­
sion of the Gov^rmv* it and if they 
say that they will tike a decision is 
soon as possible, we will be thank­
ful.

MR. SPEAKER The question is 
addressed to the Home Minister. How 
can you divert it to tb<* Pi line Minis­
ter?

SHRI K. RRAHMANAKDA RED- 
DY: Sir, it is not a question of getting 
interested or dis-tnteiested it is a 
question of complete examination ol 
the matter in its v irious implications.

SHRI C K. CHANDRAPPAN: 
Sir, is this an answer? Why don’t 
you pull him up?

MR- SPEAKER: Don’t argue thit I 
should also express an opinion.

SHRI C  K. CHANDRAPPAN: 
Wt would Hke to get ah answer.

Otherwise, what W the fun of putting
a question?

MR SPEAKER: What was he tell­
ing you?  ̂ If U was not an answer, 
what W&s that? He cannot give 
an answer to your liking.

SHRI C. K. CHANDRAPPAN: 
Sir, during the last four yens, on 
ten occasions, the same answer has 
been repeated. let us hear at least 
whether the Government.. . .

SHRI VASANT SATHE: For the
same question, there will be the same 
answer.

SHRI DINEN BHATTACHARY-
YA. Mr. Speaker, Sir, the Home 
Minister had evaded an answer m 
reply to the question put by Mr. 
Chandrappan whether the Govern­
ment has any policy regarding nationa­
lisation of these plantations, the foreign 
owned plantations. My question is. 
whether tfhe Government is aware 
that many of the plantatio-is had be­
come sick and in that respect, whe­
ther the Government ha any policy 
to take over these sick planiat'onb'1

SHRI 1NDRAJIT GUPTA Only 
when thov are îck, they wul be taken
OUT

SHRI DINEN BHATTACHARYYA: 
My question is, whether the Govern­
ment has any policy jegardmtj taking 
over because so nanj times i* has 
l>een said and I do not know what is 
the actual policy of the G'vernment'* 
In West Bengal, there are several 
plantations and several times Gov­
ernment has said that they will be 
taken over. But, they are there as 
they are. No step has been taken. 
My question is, what positive steps 
Government is going to take in regard 
to these sick plantations owned hy 
both the foreign and Indian manopo- 
lists?

MR, SPEAKER: May I invite your 
attention? The question was very 
categorical about the permission tor
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promulgation of an ordinance to take 
over the foreign owned plantations in 
Kerala. If it js about the sick plan­
tations, that is a different matter. It 
is entirely a different question. I do 
not tLunk the tTome Minister is con­
cerned with the sick plantations.

SHRI DINEN BHATTACHARYYA. 
Sir, if you see the answer given by 
the Home Minister in reply to the 
supplementary put by Mr. Chandiap* 
pan, you will find that it conccrns so 
many Ministries. Not only that. It 
concerns the whole of India, not 
Kerala alone. So, I have put this 
question.

SHRI VASANT SATHE: This is a
sick question.

MR. SPEAKER: This question is
completely off the point.

SHRI INDRAJIT GUPTA: The only 
new thing in the Minister's latest 
reply is that a high-power work’ng 
group w*nch had been appointed to go 
into this question has submitted »ts re­
port. This question of takeover of 
foreign-owned tea plantations is, after 
all. a policy question as well as a 
question of the modalities of take­
over, if it is agreed to Obviously 
this working group was set up to 
study the modalities of takeover be­
cause a working group is not going 
to go into questions of high policy, 
for that, they would be better advised 
to set up a Committee of the Cabinet 
Since they did not do that, since they 
set up a working group, would we be 
right inferring that as far as the policy 
decision on takeover is concerned. 
Government have no objection and this 
working group was set up to go into 
the details ol the modalities of it land 
that is what they have reported to 
Government on?

SHRI K. BRAHMANANDA RED­
DY. As you have rightly said. Sir, 
the question of takeover does not 
concern my Ministry; it is a matter 
for the Ministry of. Commerce. So far 
as the working group was concerned,
U vm to go into tip question

whether there is justification on the 
merits of this matter, for the foreign- 
owned tea estates in Kerala to be tak­
en over. On that they have sub­
mitted a report which is under exa­
mination by the Ministry of Finance.

SHRI INDRAJIT GUPTA: Ihis is
evading my question. Please do 
not keep the House in the dark like 
this. The working group, which 
we assume consisted of representativ­
es of certain Ministries, could not 
possibly be entrusted with the job o f 1 
taking a policy decision on such a 
matter. Therefore, I want to know 
this in two distinct phases. One is the 
question of policy, whether the Gov­
ernment has made up its mind on 
that. The separate question is 
whether the modalities of it have been 
entrusted to this working group and 
that is what they reported on.

THE PRIME MINISTER. MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS. MINISTER OF 
SPACE, MINISTER OF PLANNING 
AND MINISTER OF SCIENCE 
AND TECHNOLOGY (SHR1MATI 
INDIRA GANDHI): Even the question 
of policy can only be decided when 
you have all the facts. .

SHRI INDRAJIT GUPTA- All these 
years you had no facts? The facts 
were given by the Kerala Govern­
ment years ago.

SHRI C. K. CHANDRAPPAN- 
Facts were given by an Expert Cotn- 
imittee of the Kerala Government in 
its report.

SIIRIMATI INDIRA GANDHI: They 
may have submitted a report about 
the position in Kerala. But the 
decision has to be taken keeping in 
view the situation all over India* not 
only in Kerala. What wifi be the re­
percussions of any decision, one wav 
or another, what will be the reper­
cussions on the State, what will be 
the repercussions, say, on our 
export*? Various such matters have 
to be con*id«**d. The situation has 
betn a changing pne, fpecifUy in tfe*
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last year or so. Hon. members are 
aware, for instance, that many tea 
planters are new starting plantations 
in other countries, which will create 
difficult is for our tea plantations, re­
gardless of whether they are nationali­
sed or not. All these questions have 
to be gone into in detail.

Major Project* la Central Sector ap­
proved for Orissa Ia Fifth Plan
*126. SHRI GAJADHAR MAJHI: 

Will the Minister of PLANNING be 
pleased to state:

(a) the names of major projects, 
with their locations, in the Central 
Sector approved by the Central Gov­

ernment in favour of Orissa State 
during the Fifth Five Year Plan; and

(b) the amount sanctioned by the 
Union Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
VIDYA CHARAN SHUKLA): (a) end 
(b). A statement is laid on ihe Table 
of the House.

Statement
The names of major projects in 

Orissa in the Central Sector included 
in the Draft Fifth Five Year Plan with 
their locations and amount provided 
for them in the Plan are given below.—

(Rs. in crores)

O utlay
provided

SI. Project Location m Draft
No. Fifth

Plan

1 Rourkcla Steel Plant—Debottlenecking and Diversifica­
tion Projects Rourkeia 105-00

2 Ferro Vanadium Project . . .  10* 00

3 Sargipalli lead m i n e ................................. Sargipalli 4*00

4 Suktnda Nickel Project . . . .  Sukxnda 39- 50

5 Taleher Fertiliser P r o j e c t .................................Talchcr 47*44
6 Development of Paradcep Port Paradeep Ji* 25

7 Potteru Irrigation Projects . - Potteru 13*28

In addition to the projects listed 
above a part of the investment made 
out of the consolidated provision for 
various undertakings such as the Coal 
Mines Authority, National Mineral 
Development Corooration and the pro­
vision for new fertiliser projects will 
be in Orissa.

SHRI GAJADHAR MAJHI: Has the 
State Government ma-ie any proposal 
to the Centra! Government for setting 
up a big smelter plant at Sargipalli in 
ffeiaia during the Fifth Plan on a

priority basis. If so, what action has 
been taken oy the Central Govern­
ment?

SHRI VIDYA CHARAN SHUKLA: 
The proposals made by the State Gov­
ernment have all been taken into con­
sideration. In the statement laid on 
the Table, we have mentioned the 
Sukinda Nickcl Project for which a 
provision of Rs. 3P50 crores has been 
made. This is being processed and 
as soon as the matter is finalised, we 
shall go ahead with the setting up of 
this project




